Compet.N0.6/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



Compet.No.7/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



Com.Pet.No.8/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



Compet.No.5/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



Cont. Cas(C)No.21/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



Cont. Cas(C)No.22/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



Cont. Cas(C)No.23/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



Cont. Cas(C)No.21/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



Cont. Cas(C)No.13/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



Cont. Cas(C)No.28/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



Cont. Cas(C)No.31/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



Crl.M.C.No.36/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



FA No.1/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



FAO No.3/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



Review Pet.N0.3/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



WP(C)N0.203/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



WP(C)N0.354/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



WP(C)No.365/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10.2013

None appears for the parties.
List this case again on 23.10.2013.

JUDGE

Lam



WP (C) 274 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



WP (C) 66 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



WP (C) 72 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



WP (C) 103 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



WP (C) 133 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



WP (C) 188 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



WP (C) 191 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



WP (C) 206 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



WP (C) 210 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



WP (C) 246 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



WP (C) 267 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



WP (C) 62 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



CONT. CAS (C) 24 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

Mr. B Khyriem, learned counsel entered appearance on
behalf of respondents No. 3 & 4, prays for 2 (two) weeks’ time for
filing affidavit-in-opposition.

Prayer is granted.

Await service report for respondents No. 1,2 & 5.

List this case on 4/11/2013.

JUDGE

P.P.Lamare



CONT. CAS (C) 27 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

Perused office note dated 10/10/13 for service of notice to
respondents No. 1 & 2 was sent by registered post A/D on 4/9/13.

Await service report.

Mr. N D Chullai, learned Sr. GA appearing for the
respondents stated at the Bar that Mr. V G K Kynta, learned senior
counsel is appearing for the respondents in the connected case. If that
be so, Mr. V G K Kynta, learned Sr. counsel be informed the filing of the
present contempt petition.

List this case on 29/10/2013

JUDGE

P.P.Lamare



CONT. CAS (C) 20 OF 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the petitioner without showing any cause.

In the order dated 22/11/12 passed by this Court, it is
mentioned that the respondents are directed to release to the petitioner
(writ petitioner) 50 % of the amount due to it under the exemption scheme
subject to petitioner furnishing solvent surety to the satisfaction
Jurisdictional Commissioner of Excise.

Mrs. T Yangi, learned counsel appearing for the respondents
submits at the Bar that in compliance with the directions of this Court in
the order dated 22/11/12, the respondents had already issued sanctioned
order for refund of 50% of the amount due under the exemption clause i.e.
Rs.57,54, 425/- (Rupees fifty seven lakh fifty four thousand four hundred
twenty five) only. In support of her submission, she placed a copy of the
letter of the Superintendent (Law) dated 8/10/13, informing her (Mrs. T
Yangi) that the sanctioned order had already been issued i.e. dated
4/10/13. A copy of the said letter dated 4/10/13 is placed in the file. The
petitioner had already been informed that the sanctioned order for refund
of 50% of the amount due had been issued and a copy of the sanctioned
order had also been furnished to the petitioner who had authorized a
person to collect the cheque vide letter dated 4/10/13.

In such circumstances, the contempt petition is closed and

disposed of.

JUDGE

P.P.Lamare



FAO. 3 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



FAO. 4 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



MC (CRP) 317 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



MC (RFA) 12 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



MC. CONT (C) 311 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

In view of the order dated 21/10/13 passed in the
CONT.CAS (C) 20 of 2013 this Misc. application has become in
fructuous and accordingly dispose of.

Mrs. T Yangi, learned counsel appearing for the
respondents submits at Bar that the matter in issue in the present writ
petition is pending in the Apex Court. Liberty is granted to the parties to
apprise the out come of the said case pending before the Apex Court to
this Court.

List this case after 2 months.

JUDGE

P.P.Lamare



MC. WP (C) 184 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

In view of the order dated 21/10/13 passed in the
CONT.CAS (C) 20 of 2013 this Misc. application has become in fructuous.

JUDGE

P.P.Lamare



MC. WP (C) 160 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

In view of the order dated 21/10/13 passed in the
CONT.CAS (C) 20 of 2013 this Misc. application has become in fructuous.

JUDGE

P.P.Lamare



REVIEW. PET. 11 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



TEST. CAS. 1 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



WP (C) 6 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



WP (C) 44 of 2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.10. 2013

None appears for the parties.
List this case again on 23/10/2013.

JUDGE

P.P.Lamare



